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Government of India to International Confer­
ence on Ageing?

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) The Indian Federa­
tion on Ageing has proposed to hold a Global 
Conference on the ' Changing Status and 
Emerging Roles of Elderly in the 21st Cen­
tury from 30th September 1992to 2 October,
1992.

(b) Government of India is assisting 
some voluntary organisations for the welfare 
of the aged.

(c) A grant of Rs. 1 lakh has been 
sanctioned for organising the Conference.

Pending Pension Case of Freedom 
Fighters

1617. SHRI K.P. UNNIKRISHNAN: 
SHRI SOBHANADREES- 

WARA RAO VADDE:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) the number of freedom fighters who

have sought Central Government pension, 
State-wise;

(b) the number of claims rejected and 
the number of claims accepted after verifica­
tion and claims of Freedom fighters pending 
as on September 30,1991. State-wise;

(c) the reasons for inordinate delay in 
disposing of the claims of the freedom fights 
ers; and

(d) the steps Government propose to 
take to dispose of pending claims and the 
likely date thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M. M. 
JACOB): (a) and (b). A tabular statement is 
attached.

(c) and (d). All the claims for freedom 
fighter pension received under the Sw^tan- 
tra Sainik Sam man Pension Scheme, before 
the prescribed date i.e. 31.3.82, have been 
disposed of. The pending claims relate to 
applk̂ ations received recently. Efforts are 
made to dispose them of at the earliest.



119 WrhtmAnswors

o> 

i '

I ^

I

•S

5=>

t S i

*o

DECEMBER 2.1991 Writtan Answers 120

00 IlO I

I
SI

S g S S J S g g S
5 S 2 c \ i S o 5 § 5 2

I i I■* 2  a

CO 00 CO
fe s  s  2

' t -  CM

I 1  
£  :2

a.
&

I I

S
1
CL

 ̂ I
2  I

▼-* csi CO lo <d r̂ ’ 00 o> d  »-*



121 WnOenAnsweis AGRAHAYANA11.1913(SAK4) WOten Answeis 122

u>

CO

p i  I I I S 8 8 S 2 8 1 2 : :

I S I ? §CM
CM

2 8 
CO 5

O) »  »  SS 3  ^  S
00 CO T -  CO CD CJ>
CD T -  CX) T—  T -
—  CM CM

I
8

I I I I



123 Wiiten Answers DECEMBER 2.1991 Wr^en Answers 124

'S |
| iS

CO

CO

CM

o
CO

-r- 00
g| s

Q.
7B

«8
<

to



125 Written Answers AGRAHAYANA 11.1913 (SA/C4) Written Answers 126

[Translation]

Agreement Regarding Shares from 
Power Project

1618. SHRI GIRDHARI LAL BHAR- 
GAVA: Will the Minister of POWER AND 
NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state;

(a) whether the Government of Punjab 
is pressurising the Government of Rajast­
han to rescind the agreement of 1984 re­
garding the share of Rajasthan in the power 
projects located in Punjab; and

(b) if so. the steps being taken by the 
Union Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON-CON- 
VENTIONAL ENERGY SOURCES (SHRI 
KALP NATH PAI): (a) The Govemment of 
Punjab have requested that the Agreement 
reached on 10th May, 1984 between the 
States of Haryana. Rajasthan and Punjab 
regarding a Reference to be made to the 
Supreme Court to determine whether Har­
yana and Rajasthan have a share in the 
power generated from certain hydro-electric 
projects in Punjab be examined afresh by 
Government of Indik. The Government of 
Rajasthan have responded to the proposal 
of Government of Punjab by reiterating their 
request for the implementation of the Inter- 
State Agreement of 10th May, 1*984.

(b) The matter is under consideration. 

[English]

Legislation to Regulate Lotteries

1619. SHRISHRAVAN KUMARPATEL: 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether any legislation has been

enacted or is proposed to be brought before 
parliament to regulate lotteries under the 
Central or State Government to check the 
conversion of 'black money’ into 'white 
money’ through lotteries; and

(b) if no. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS- 
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). No legislation has been 
enacted by the Unbn Government to regu­
late lotteries covered under entry 40 of the 
Union List in the Seventh Schedule to the 
Constitution of India. Private lotteries com­
ing under entry 34 of the State List in the 
Seventh Schedule to the Constitution are 
permitted only by the State governments 
according to their law and regulations.

The Central Government have Issued 
detailed guidelines for the conduct of the 
state btteries and btteries permitted by the 
State governments.

[Translation]

Foreign Tours by Ministers

1620. SHRI MOHAN SINGH:
SHRI SANAT KUMAR MAN- 

DAL:

Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether attention of the Govern­
ment has been drawn to the news-item 
captbned "Government of India goes on a 
holiday” appearing in the Indian Express on 
October 17.1991;

(b) if so. the total expenditure incurred in 
termsofforeignexchangeonthe visits abroad 
by the various Ministers separately and their




